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I'N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 1344 OF 2012
(Arising out of SLP(Crl.) No.7263/2011)

KAI LASH SI NGH & ANR Appel | ant ('s)

: VERSUS:

STATE OF Bl HAR & ANR Respondent ( s)

ORDER

Leave granted.

Learned counsel for the parties agree that subsequent to the
order having been passed by the Trial Court, the girl, nanely Usha
Kumari, who was supposed to have been killed, has been actually
recovered. It appears that the appellants were absent when the matter
was taken up for hearing by the H gh Court. Consequently, the fact of
the recovery of the girl was not brought to the notice of the High
Court.

In our considered opinion, instead of going into the nerits
of the present appeal, it would be appropriate to remt the matter
back to the High Court for reconsideration in view of the subsequent
events brought on record now. Accordingly, the order dated 9.11.2010
passed by the High Court in Crininal Mscellaneous No. 33085 of 2007 is
hereby is quashed and set aside and the matter is renmitted to the Hi gh
Court for reconsideration on the basis of the subsequent facts as
brought on record before this Court.

This appeal is accordingly disposed of.

( SURI NDER SI NGH NI JJAR)

(H. L. GOKHALE)

New Del hi ;
August 31, 2012
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Petition(s) for Special Leave to Appeal (Crl) No(s).7263/2011

(From the judgenent and order dated 09/11/2010 in CRLM No. 33085/ 2007 of
the H GH COURT OF PATNA)

KAI LASH SI NGH & ANR Petitioner(s)
VERSUS
STATE OF Bl HAR & ANR. Respondent ( s)

(Wth appln(s) for stay and office report)

Date: 31/08/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE SURI NDER SI NGH NI JJAR
HON BLE MR JUSTICE H L. GOKHALE

For Petitioner(s) M. Anupam Lal Das, Adv.

For Respondent (s) Mani sh Kurar , Adv.

Gopal Si ngh, Adv.

==

M. Subhro Sanyal, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Leave granted.
The i mpugned order dated 9. 11.2010 passed by the H gh Court



i s quashed and set aside, the matter is remitted to the High Court for

reconsi deration and the appeal is disposed of in terns of
order.

(A.S. BISHT) (1 NDU BALA KAPUR)
COURT MASTER COURT MASTER

(Signed order is placed on the file)
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